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A=Y, 22 7%, 2026
o Ffafagw, 1989 ®i 4T 20T % T Alleq

FT.3M. 2610(3).—Aa (Ferrea) sTfafaa, 1989(24/89) (5 ek aTe 3% arfarfa= #gr
2) FT a7 20T FT IT-LMT(1) FT T& ATHAT F T&d, % ALHIE 6 JTd F HqE g9 & a1 o qrasfias
3297  forw, qfw, et w@fery Bawor 7t gom sa=T | gy 3w g, & Yora oS & oo &
T e g, AT, AT TR 1A & fasrEey oo § "areeax Rdiww #it ge @rea W= s
(FS=TH) - FIEHIET (FF) F o AT 821/9-11 X AT TAHT AT THTA-463 Fl 9 FiLA o qaof
¥ e Arax foer &1 fAwto zaer g O i w6 srferrgor we 1 greT Jifte w2

I 0 H Baag #r2 off =xf<r, Afag=er & oo § e fi i 7 (30) A & Fi srater
& A<, S ATTHAT AT 7T 209 il ITAT(1) F TefT  TATST & 1T UET 7 3 TS0 9T AT 397
AT

ST AT, FAT TTIAFRTET rATd S STferrgr & forg @y wifaardt (1) T4 ForaeL (SEf)/

RfSATE #t areeax RATS &t §ed A1s+ I A (F= ) - HehieT (FIF) & e Fhet 821/9-
11 9T WA TAHT €67 TAUA-463 Fl 9 A & aao A A€ Aa< o &7 [Avor w9y 7 forfea =9

3654 GI/2026 (1)
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H ST QA %l SO T U ST o ST e fohar SITuaT oY 9eqd TEehy, Araiiend &l 97g
g SR &9 F g1 A7 Fhe freft fafer sreameft & wreaw &, qaars 1 9| &, ST uq sy g9 %
TEIT ST SATALAF SN T ST, AT 1S BT, FIA oh THTA, STAT 7o TeqT TRt 9= T iy H7
TR AT AEATHTT T TAT|

I ATATTH F 20D FT IT-LTI(2) F ravia Teqd TTTEERTE gTT ST fohaT 1 v ofF siraer v
TR ATHT STOAT| =8 ATIG=AT F Sa9Td o ATt A T TS0 37 e Fawr 3uersy € i =g
ITF GTXT TEAH ATTETLT o STLTh RIATAT | IART L0736t ST JehdT 2

ALIAT

T Yo afRSHT srerfe strer weer T F SR Rt 7 “areeax R it g Are7 1)
RS (FISSTH) - FEHIET (FIF) F S AT 821/9-11 X AT TAHT ST THUA-463 FT 7
FCA & qq # S A< fos &1 [AAtor & forg gx==rst & arer a1 a7 g==rst & Afgutaa H ST arert

Jfar =1 =fera faer (sqaus1) agi geea 2
St &1 7 sk U - AR, s Teen (ST Tea=®1)
qaeT / TAdt afewfga
TR A | FH HEAT BT AT &= TaftareT T
(TFS #) : T
(T F)

Tt 1 21-1B 0.56 0.10 aeafier | fAs st
FUGTH
ARRUR 2 21-5B 0.20 0.08 e e EEIRES
FUGTH
AT 3 21-6B 0.31 0.03 AT EEIE\G]
FUGTH
et 4 21-7B 0.18 0.03 AT st g
TUGH
T 5 21-8B 0.30 0.07 aafer | s e
TUGH
T 6 21-26B 0.44 0.07 aafer | s e
TUGH
et 7 21-29B 0.06 0.05 AT EEIR S
FUGTH
AT 8 21-30B 0.11 0.04 AT EEIE\G]
FUGTH
AT 9 21-31B 0.44 0.09 AT EEIE\G]
FUGTH
Tt 10 22-6B 0.57 0.11 AT EEIE\G]
TUGH
Tt 11 22-9B 0.50 0.10 EIERIE BRG]
TUGH




[T &% 3(ii)]

HILT T TSIA . AHTYTL

= 12 23-12B 1.04 0.21 e 3fier fasfr sqfar

JUGTH

e 13 23-13B 0.27 0.06 e 3fyer fasfr sqfr

TUGH

et 14 23-14B 0.63 0.05 e e sttt

TUGH

e 15 23-15B 0.27 0.04 e BRG]

TUGH

T 16 27-1 0.47 0.47 e BRG]

JUGTH

T 17 27-2B 0.09 0.07 e e LSRG

e 18 27-3B 0.28 0.10 e fier fasfr sqfr

e 19 27-4B 0.42 0.05 e fier fasfr sqfr

FUGTH

e 20 27-6B 0.27 0.06 e fier fasfr sqfr

FUGTH

T 21 27-9B 0.15 0.04 AT EEIE\G]

FUGTH

T 22 27-10B 0.35 0.15 AT EEIE\G]

FUGIH

EINGIE . EECEA]
23 42-2 3.10 0.22 S o

EINGIE . EECEA]
24 43-1 0.47 0.47 S o

T 25 43-2B 0.61 0.03 e 3fier fasfr sqfr

FUGTH

AT 26 43-4B 0.18 0.03 EIERIE BRG]

FUGTH

AT 27 43-5B 0.50 0.07 AT EEIE\G]

FUGTH

T 28 43-8B 0.09 0.06 e 3fter fasfr g

TUGH

T 29 43-9B 0.43 0.07 AT EEIE\G]

TUGH

EINGIE . EECEA]
30 45-23 0.80 0.17 S o
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31 45-25 0.36 ﬁ% Wﬁr&

32 45-2A 0.20 0.05 e e oty st
33 45-7A 0.19 0.05 e e sttt
34 45-9A 0.05 0.05 e BRG]
35 | 45-10A 0.19 0.06 qeafer | foh iy
36 45-11A 0.30 0.14 EIERlicl st g
37 | 45-12A 0.14 0.02 aeafer | fsh g
38 47-2 2.08 0.42 qﬁ%% F;igj

39 49-8B 0.10 0.01 T F;igj

40 50-2 6.12 0.16 %% Wﬁﬁ

41 65-3B 0.40 0.04 ATTET EEIE\G]
42 65-48 0.52 0.17 qﬁ%a; Wﬁ_&

43 70-58 0.37 0.11 e | e
44 70-138 0.23 0.16 | RManavari | fsft sfir
45 70-12B 0.11 0.10 | RManavari | fsft sfir
46 70-11B 0.09 0.06 | RManavari | fsft sfir
47 70-10B 0.15 0.10 | RManavari | fisft sfir
48 70-9 0.13 0.13 e | A
49 70-88 0.08 0.03 aeaEr | fash oy
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T 50 70-15B 0.40 0.01 Aare. waer | st g
JUGTH

51 72-2B 0.21 0.06 . waer | st g
TUGH

52 72-3B 0.13 0.04 . war | st g
TUGH
e 53 72-4B 0.12 0.03 AT, Aay | ST oo
TUGH
faart . EECAEA]

54 74-2 3.42 0.03 S o
T 55 25-3B 0.17 0.02 EIERIE st qfa
JAUK 56 25-5B 0.37 0.02 g fieT fasfr sqfr
ot 57 25-6B 0.25 0.09 g fieT fasfr sqfr
FUGTH
ot 58 24-1B 2.13 0.13 g fieT fasfr sqfr
FUGTH
afaarfe ECAE

59 24-4 0.24 0.11 T qET o
EINGIE . EECEA]

60 24-3 0.11 0.11 N o
EINGIE

61 71-7B 0.19 0.13 _q. st
EPEIRE o E
EINGIE

62 71-6B 0.10 0.06 AT, IGEll
T o ™
afaarfe

63 71-5B 0.37 0.22 AT, IGEll
A “ e
EIRGHIES

64 71-16B 0.32 0.08 AT BEl
T « ™
EIRGHIES

65 71-18B 0.15 0.05 A GEl
T o ™
EINGUES

66 71-20B 0.18 0.08 A GEl
EPEIRE il i
T 67 71-23B 0.09 0.07 qe. 7arr | ST W
TUBTH
EINGIE

68 71-15 0.03 0.03 AT IGEll
T W ™
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69 71-19B 0.05 0.04 Aare. waer | st g
FUEH

70 71-14B 0.06 0.02 . waer | st g
TTEH

71 71-13B 0.17 0.02 . war | st g
FUEH
Ffaar

72 71-8B 0.13 0.01 . st
T W ™
T 73 26-2B 0.21 0.06 e BRG]
FUEH
T 74 26-8B 0.59 0.06 e e st g
e 75 26-9B 0.10 0.03 greafer | g
afaarfe . LR

76 26-1 0.15 0.15 SR A
afaarfe . TR

77 76-2 . 1.80 SR 2

7

EIGGES . EELA]

78 76-3 0.40 N A

T 55.68 9.37

[®1. §. CAO/CON/RSP/VSKP/ROBs/463/20A]

U, AFAHEA, F%6 St (Rt -1))

MINISTRY OF RAILWAYS
[East Coast Railway (Construction)]
Bhubaneswar, the 22nd May, 2026
Notice under Section 20A of the Railways Act-,1989

S.0. 2610(E).—In exercise of powers conferred by sub-section (1) of section 20A of the Railways
(Amendment) Act, 1989 (herein after referred as the said Act.), the Central Government, after being satisfied that for
the public purpose, the Land, brief description of which is given in the schedule annexed here to is required for the
execution of Special Railway Project, namely, “Construction of Road Over Bridge in lieu of closing of manned
LC No ML-463 at Km 821/9-11 between Vizianagaram (VZM) — Korukonda (KUK) on Main Line of Waltair
Division” hereby declares its intention to acquire such land.

Any person interested in the said land may within a period of thirty days from the date of publication of the
notification in the official Gazette, raise objection to the acquisition of such land for the aforesaid purpose under sub-
section (1) of section 20D of the said Act.

Every objection shall be made to the competent authority namely “Competent Authority for Land
Acquisition (CALA) i.e. Joint Collector, Vizinagaram for Construction of Road Over Bridge in lieu of closing of
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manned LC No ML-463 at Km 821/9-11 between Vizianagaram (VZM) — Korukonda (KUK) on Main Line of
Waltair Division” in writing, and shall set out grounds thereof and competent authority shall give the objector an
opportunity of being head, either in person or through a legal practitioner and may after hearing all such objections and
after making such further inquiry if any as the competent authority thinks necessary by order either allow or disallow

the objections.

Any order made by the competent authority under sub-section (2) of 20D of the said Act shall be final. The
land plans and other details of the land covered under this notification are available and can be inspected by the interested

person at the aforesaid office of the competent authority.
SCHEDULE

Brief description of land attached here with to be acquired with or without structures for Special
Railway Project namely “Construction of Road Over Bridge in lieu of closing of manned LC No ML-463 at Km
821/9-11 between Vizianagaram (VZM) — Korukonda (KUK) on Main Line of Waltair Division”

Name of the District & State: - Vizianagaram & Andhra Pradesh

. Survey/ | Total Extent | Acquired Area . .
Name of the Village | SI.No Classification | Type of Land
LP No. Ac.Cts In Acre
VANTITADI )
1 21-1B 0.56 0.10 R.Wet Private land
AGRAHARAM
VANTITADI )
2 21-5B 0.20 0.08 R.Wet Private land
AGRAHARAM
VANTITADI )
3 21-6B 0.31 0.03 R.Wet Private land
AGRAHARAM
VANTITADI .
4 21-7B 0.18 0.03 R.Wet Private land
AGRAHARAM
VANTITADI .
5 21-8B 0.30 0.07 R.Wet Private land
AGRAHARAM
VANTITADI )
6 21-26B 0.44 0.07 R.Wet Private land
AGRAHARAM
VANTITADI )
7 21-29B 0.06 0.05 R.Wet Private land
AGRAHARAM
VANTITADI )
8 21-30B 0.11 0.04 R.Wet Private land
AGRAHARAM
VANTITADI )
9 21-31B 0.44 0.09 R.Wet Private land
AGRAHARAM
VANTITADI )
10 22-6B 0.57 0.11 R.Wet Private land
AGRAHARAM
VANTITADI )
11 22-9B 0.50 0.10 R.Wet Private land
AGRAHARAM
VANTITADI .
12 23-12B 1.04 0.21 R.Wet Private land
AGRAHARAM
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VANTITADI )
13 23-13B 0.27 0.06 R.Wet Private land
AGRAHARAM
VANTITADI )
14 23-14B 0.63 0.05 R.Wet Private land
AGRAHARAM
VANTITADI )
15 23-15B 0.27 0.04 R.Wet Private land
AGRAHARAM
VANTITADI )
16 27-1 0.47 0.47 R.Wet Private land
AGRAHARAM
VANTITADI .
17 27-2B 0.09 0.07 R.Wet Private land
AGRAHARAM
VANTITADI .
18 27-3B 0.28 0.10 R.Wet Private land
AGRAHARAM
VANTITADI .
19 27-4B 0.42 0.05 R.Wet Private land
AGRAHARAM
VANTITADI )
20 27-6B 0.27 0.06 R.Wet Private land
AGRAHARAM
VANTITADI )
21 27-9B 0.15 0.04 R.Wet Private land
AGRAHARAM
VANTITADI )
22 27-10B 0.35 0.15 R.Wet Private land
AGRAHARAM
VANTITADI Government
23 42-2 3.10 0.22 S. Poramboke
AGRAHARAM land
VANTITADI Government
24 43-1 0.47 0.47 S. Poramboke
AGRAHARAM land
VANTITADI )
25 43-2B 0.61 0.03 R.Wet Private land
AGRAHARAM
VANTITADI )
26 43-4B 0.18 0.03 R.Wet Private land
AGRAHARAM
VANTITADI )
27 43-5B 0.50 0.07 R.Wet Private land
AGRAHARAM
VANTITADI )
28 43-8B 0.09 0.06 R.Wet Private land
AGRAHARAM
VANTITADI .
29 43-9B 043 0.07 R.Wet Private land
AGRAHARAM
VANTITADI Government
30 45-23 0.17 S. Poramboke
AGRAHARAM land
0.80
VANTITADI Government
31 45-25 0.36 S. Poramboke
AGRAHARAM land
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VANTITADI )
32 45-2A 0.20 0.05 R.Wet Private land
AGRAHARAM
VANTITADI )
33 45-7TA 0.19 0.05 R.Wet Private land
AGRAHARAM
VANTITADI )
34 45-9A 0.05 0.05 R.Wet Private land
AGRAHARAM
VANTITADI )
35 45-10A 0.19 0.06 R.Wet Private land
AGRAHARAM
VANTITADI )
36 45-11A 0.30 0.14 R.Wet Private land
AGRAHARAM
VANTITADI )
37 45-12A 0.14 0.02 R.Wet Private land
AGRAHARAM
VANTITADI Government
38 47-2 2.08 0.42 S. Poramboke
AGRAHARAM land
VANTITADI Government
39 49-8B 0.10 0.01 A.DRY
AGRAHARAM land
VANTITADI Government
40 50-2 6.12 0.16 S. Poramboke
AGRAHARAM land
VANTITADI .
41 65-3B 0.40 0.04 R.Dry Private land
AGRAHARAM
VANTITADI Government
42 65-4B 0.52 0.17 5.Poramboke
AGRAHARAM land
VANTITADI )
43 70-5B 0.37 0.11 R.Dry Private land
AGRAHARAM
VANTITADI ) )
44 70-13B 0.23 0.16 R.Manavari Private land
AGRAHARAM
VANTITADI . )
45 70-12B 0.11 0.10 R.Manavari Private land
AGRAHARAM
VANTITADI . )
46 70-11B 0.09 0.06 R.Manavari Private land
AGRAHARAM
VANTITADI . )
47 70-10B 0.15 0.10 R.Manavari Private land
AGRAHARAM
VANTITADI )
48 70-9 0.13 0.13 R.DRY Private land
AGRAHARAM
VANTITADI )
49 70-8B 0.08 0.03 R.DRY Private land
AGRAHARAM
VANTITADI . )
50 70-15B 0.40 0.01 R.Manavari Private land

AGRAHARAM
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VANTITADI ) )
51 72-2B 0.21 0.06 R.Manavari Private land
AGRAHARAM
VANTITADI . )
52 72-3B 0.13 0.04 R.Manavari Private land
AGRAHARAM
VANTITADI . )
53 72-4B 0.12 0.03 R.Manavari Private land
AGRAHARAM
VANTITADI Government
54 74-2 3.42 0.03 S. Poramboke
AGRAHARAM land
VANTITADI )
55 25-3B 0.17 0.02 R.WET Private land
AGRAHARAM
VANTITADI .
56 25-5B 0.37 0.02 R.WET Private land
AGRAHARAM
VANTITADI )
57 25-6B 0.25 0.09 R.WET Private land
AGRAHARAM
VANTITADI )
58 24-1B 2.13 0.13 R.WET Private land
AGRAHARAM
VANTITADI Government
59 24-4 0.24 0.11 A.DRY
AGRAHARAM land
VANTITADI Government
60 24-3 0.11 0.11 S. Poramboke
AGRAHARAM land
VANTITADI )
61 71-7B 0.19 0.13 R.DRY Private land
AGRAHARAM
VANTITADI )
62 71-6B 0.10 0.06 R.DRY Private land
AGRAHARAM
VANTITADI )
63 71-5B 0.37 0.22 R.DRY Private land
AGRAHARAM
VANTITADI )
64 71-16B 0.32 0.08 R.DRY Private land
AGRAHARAM
VANTITADI )
65 71-18B 0.15 0.05 R.DRY Private land
AGRAHARAM
VANTITADI )
66 71-20B 0.18 0.08 R.DRY Private land
AGRAHARAM
VANTITADI . )
67 71-23B 0.09 0.07 R.Manavari Private land
AGRAHARAM
VANTITADI '
68 71-15 0.03 0.03 R.DRY Private land
AGRAHARAM
VANTITADI . .
69 71-19B 0.05 0.04 R.Manavari Private land

AGRAHARAM
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VANTITADI ) )
70 71-14B 0.06 0.02 R.Manavari Private land
AGRAHARAM
VANTITADI . )
71 71-13B 0.17 0.02 R.Manavari Private land
AGRAHARAM
VANTITADI )
72 71-8B 0.13 0.01 R.DRY Private land
AGRAHARAM
VANTITADI )
73 26-2B 0.21 0.06 R.WET Private land
AGRAHARAM
VANTITADI )
74 26-8B 0.59 0.06 R.WET Private land
AGRAHARAM
VANTITADI )
75 26-9B 0.10 0.03 R.WET Private land
AGRAHARAM
VANTITADI Government
76 26-1 0.15 0.15 S. Poramboke
AGRAHARAM land
VANTITADI Government
77 76-2 1.80 S. Poramboke
AGRAHARAM land
19.70
VANTITADI Government
78 76-3 0.40 S. Poramboke
AGRAHARAM land
Total 55.68 9.37

[F. No. CAO/CON/RSP/VSKP/ROBs/463/20A]

H. ANANTHARAMAN, Chief Engineer (Con.-II)
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